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ORDER (ORAL)

Justice L. Narasimha Reddy:

Learned counsel for applicants and learned counsel for
respondents fairly submit that the subject matter of this O.A. is

similar as the one in O.A. N0.1696/2013 decided on 10.04.2019.

2.  Following the same, we dismiss the O.A., insofar as it is
about challenge to the withdrawal of Modified Assured Career
Progression (MACP) from the applicants. We, however, direct
that the recovery of the amount paid towards MACP to the
applicants shall not be effected till a specific order is passed in
that behalf, on consideration of representation, which the
applicants may make, within four weeks from the date of receipt

of a copy of this order.

There shall be no order as to costs.

( Aradhana Johri ) ( Justice L. Narasimha Reddy )
Member (A) Chairman
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